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No. 9-HLA of 2015/70/13651.—The Haryana Good Conduct Prisoners (Temporary
Release) Amendment Bill, 2015 is hereby published for general information under proviso to
Rule 128 of the Rules of Procedure and Conduct of Business in the Haryana Legislative
Assembly:-

Bill No. 9- HLA of 2015.
THE HARYANA GOOD CONDUCT PRISONERS
(TEMPORARY RELEASE) AMENDMENT BILL, 2015
A
BILL
further to amend the Haryana Good Conduct Prisoners (Temporary Release) Act, 1988.

Be it enacted by the Legislature of the State of Haryana in the Sixty-sixth Year of the
Republic of India as follows:-

1. This Act may be called the Haryana Good Conduct Prisoners (Temporary Release) Short title.
Amendment Act, 2015.
2. For sub-section (2) of section 5A of the Haryana Good Conduct Prisoners (Temporary Amendment of

Section 5A of
Haryana Act 28
“(2) Notwithstanding anything contained in sub-section (1), a convicted hardcore of 1988.

prisoner who has not been awarded death penalty, may be entitled for temporary release or
furlough only if he has completed his five years imprisonment and has not been awarded
any major punishment by the Superintendent of Jail, as judicially appraised by the
concerned District and Sessions Judge:

Release) Act, 1988, the following sub-section shall be substituted, namely:-

Provided that the five year imprisonment period shall not include imprisonment
during trial period for more than two years, while counting five years of imprisonment:

Provided further that if the prisoner so released under this sub-section violates any
condition of temporary release or furlough, he shall be debarred from such release in
future.”.
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STATEMENT OF OBJECTS AND REASONS

The Haryana Good Conduct Prisoners (Temporary Release) Amendment Act, 2012, 2013, 2014 was
notified on 01.10.2012, 02.01.2013 & 21.02.2014 respectively in order to prevent commission of crimes during
the period of temporary release and furlough and to reduce the possibility of absconding during the said period.
The existing provisions of the Act put a blanket ban on undertrial period being considered for purpose of
temporary release and furlough in heinous crimes. Thus, a contrary situation has arisen that the reformatory
measures start only post-conviction. Therefore, it has become necessary to include the undertrial period for
considering the case of temporary release and furlough. Hence, this Bill.

BIKRAM SINGH YADAYV,
Minister of State for
Co-operation and Printing & Stationery,
Haryana.

Chandigarh: RAJENDER KUMAR NANDAL,
The 28th August, 2015. Secretary.
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